IN THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
I.A. NO, 252 OF 2022
&

I.A. NO. 254 OF 2022

IN
APPEAL NO. 41 OF 2022

IN THE MATTER OF:

ISHITA FOUNDATION ... Appellant
Versus

MINISTRY OF ENVIRONMENT, FORESTS AND CLIM?TE CHANGE &

ORS ' ...Respondent(s)
INDEX
S. No. Particulars Page No.
1. Index 1-2
2. Reply on behalf of State Level Environment 3-9

Impact Assessment Authority, Uttar Pradesh

3. Prayer 10

4. | Duly signed affidavit 11- 12




5. Annexure no.01- True copy of minutes of 482nd
SEAC Meeting. 13
6. Annexure no.02- True copy of minutes of 409th 14
SEIAA Meeting.
7. Annexure no.03- True copy of minutes of 486"
SEAC Meeting. 15-17
8. Annexure no.04- True copy of minutes of 402"
SEIAA Meeting. 18-19
9. Annexure no.05- True copy of TOR letter dated 00-25
_ 09.10.2020. : . )
10. | Annexure n0.06- True copy of minutes of 562™ 26
SEAC, Meeting. |
- 11. | Annexure no.07- True copy of minutes of 488"
SEIAA, Meeting. 27
12. | Annexure no.08- True copy of minutes of 640" ~
SEAC, Meetir_lg. : 28
13. | Annexure no.09- True copy of minutes of 589"
SEIAA, Meeting. 29
14. | Annexure no.10- True copy of minutes of 668" -
SEAC, Meeting. 30-33
15. | Annexure no.11- True copy of minutes of 633"
SEIAA, Meeting. ‘ 34-35
16. | Annexure no.12- True copy of EC letter dated
11.08.2022. 36-46

Advocate

Counsel for SEIAA, U.P.
Chamber 04, Shivalik Tower
Kaushambi, Ghaziabad

Date: 1%.01.2023



IN THE NATIONAL GREEN TRIBUNAL
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I.A. NO. 252 OF 2022
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IN THE MATTER OF:

ISHITA FOUNDATION ... Appellant
Versus

MINISTRY OF ENVIRONMENT, FORESTS AND CLIMATE CHANGE &
ORS , ...Respondent(s)

Reply On Behalf Of RESPONDENT NO. 04- State Level Environment Impact
Assessment Authority (SEIAA), Uttar Pradesh.

MOST RESPECTFULLY SHOWETH: -




PRELIMINARY SUBMISSIONS:

IL.

‘Ministry of Environment and Forest, Govt. of India thrgugh its notification

dated 14/09/2006 (as amended) has made it manda,ry to obtain Prior

. ' . . Bl
-Environmental Clearance prior to establishment or expansion of any such

project or activity which is listed in the schedd[e of notification.

Environmental clearance shall be required for:

a) All new projects or activities listed in the Schedulé to this notification.’

b). Expansion and modernization of existing projccts‘o;r activities listed in
the Schedule to this notification with additioﬁ of cfapacity beyond the
limits speciﬁed for the concerned sector, that is, projects or activities
which cross the threshold limits given in the Schedule, after expansion
or modernization,

c) Any change in product-mix in an existing manufacturing unit included
in Schedule beyond the specified range. d) Objectiwe of this process is
to impose certain restrictions and prohibitions on new projects or
activities, or on the expansion or modernization of existing projects or

- activities based on their potential environmental impacts.

The environmental clearance shall be taken from Central Government in the
Ministry of Environment and Forests for matters falling under Category 'A’
in the Schedule and at State level, the State Environment Impact Assessment
Authority (SEIAA) for matters falling under Category 'B' in the said
Schedule, before any construction work, or preparation of land by the project

management except for securing the land, is started on the project or



S
activity. The State Environment Impact Assessment Authority (SEIAA)

shall base its decision on the recommendations of a State: level Expert

Appréisal Committee (SEAC).

- 1IL. * The SEIAA and SEAC, Uttar Pradesh have been constigjted by Ministry. of

- Environment and Forest & CC, Govt. of India vide no_;:il..ficatlon bearing no.
5.0 3338(E) dated 16.10.2017 and subsequently reéonsﬂtuted through
" notification bearing no.- s.0. 2276(E) dated 11/06/202‘1- [V. Directorate of
Environment, Gov.t.r of U.P. has been declared to function as Secretariat to
these statutory bodies i.e. SEIAA and SEAC by State G(?vemment. All such
project proposals received to the SEIAA, UP for ‘Pi‘ior Environmental

Clearance are dealt-accordihg to the EIA Notification, 2006 (as amended).

Reply

1. That It is submitted online application on 13.07.2020 for of Reference
(TOR) "Gadhival Terms of (TOR) "Gadhiva Majhg;wan Sand/Morrum
Mining Project at Riverbed of River Yamuna, M/S TESMAS TREADING
PVT LTD." Vide Proposal No.IA/UP/MIN/54660/2020under 1(a) category
of EIA notification 2006 (as amended).

2. That The case was considered by SEAC in its 482" meeting dated.
05.08.2020. The committee discussed the matter and made following

observation:-
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a. The committee observed that the PP/consultant did not submitted
required document in the official file as well as the members of the
SEAC Hence, the committee divected to defer the matter and will be
discussed only after submission of online information/request on
prescribed portal.

Copy of minutes of 482" SEAC, Meeting held on 05. 03" 2020 is bemg filed
4

- herewith and attached as Annexure no.01. ol

. That subsequently,\the case was considered in 396th SEIAA meeting dated.
26.08.2022 wherein the State Level Environment Impact Assessment
Authority agreed with the recommendations of the -SEAC. Copy of minutes
of 409th SEIAA, Meeting. held on 01.10.2020 is being: filed herewith and

marked as Annexure no.02.

. That the case was again considered by SEAC in its 486th meeting dated.
©26.08.2020. During the meeting, the project propoﬁ‘tnt along with his
consultant made presentation. The committee discussed the matter and
recommended to issue the Terms of Reference (TOR) for the preparation of
EIA. Copy of minutes of 486th SEAC, Meeting held on 26.08.2020 is being

filed herewith and marked as Annexure no.03.

. That Subsequently, the case was considered in 402" SEIAA meeting dated,
16.09.2020 wherein the State Level Environment Impact Assessment
Authority agreed with the recommendations of the SEAC to issue the

additional TOR's to proposed project for conducting EIA studies. Copy of



-

minutes of 402™ SEIAA, Meeting held on 16.09.2020 is being filed

" herewith and marked as Annexure no.04.

. That Further, SEIAA, Vide letter no. 378/Parya/SEA(;/5728/2020 dated:
09.10.2020 issued Terms of Reference of the proposed"'ﬂproject. Concerned

- copy of TOR letter dated 09.10.2020 is being ﬁled-her‘_f :}'Jvith and marked as

Annexure no.0S.

. That Project Proponent made An online application‘ on 18.06.2021 for
Environmental Clearance "Gadhiva Majhgawan Sanﬁd/Morrum Mining
Project at Riverbed of River Yamuna, M/S TESMAS, TREADING PVT
LTD" (a) category of EIA notification 2006 (as amended). Case was
considered by SEAC in its 562" meeting dated 24.08.2021 wherein the
project propoﬁent/consultant did not appear in the meeting. Committee
discussed the matter and made following observation:
The project proponent/consultant did not appé\zr. The committee
discussed and deliberated that project file should be closed and he
opened only after request from the project proponent. The file shall
not be treated as heading or SEAC The matter will be discussed only
after submission of online request on prescribed online portal.
Copy of minutes of 562" SEAC, Meeting held 24.08.2021 is being filed

herewith and marked Annexure no.06.

. That subsequently, the case was considered in 488th SEIAA meeting dated.

07.09.2021 wherein the State Level Environment jmpact Assessment
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Authority agreed with the recommendations of the SEAC. Copy of minutes
of 488th SEIAA, Meeting held on 07.09.2021 is being filed herewith and

marked as Annexure no.07.

9. That the case again was considered by SEAC in 1t§y 640th meeting;dt
- 04.04.2022. Durmg the meeting, the project propofmgnt along with his

consultant made presentation. Committee discussed the matter and made
~ following observation:-

a. Based on the_ documents submitted and presentation made by the
project proponent, the committee directed the project proponent to
submit following information:

i. Monitoring photograph mentioning date and time along with
geo coordinates
ii. Agreement/ Consent between project proponent and competent
authority/ landowner for haulage road from lease site to link
road.
iii. Revised CER Plan as per discussion during)presentation.
iv. Detailed plan for dust suppression.
Copy of minutes of 640" SEAC, Meeting held on 04.04.2022 is being filed

herewith and marked as Annexure no.08.

10.That subsequently, the case was considered in 589" SEIAA meeting dated.
22.04.2022 wherein the State Level Environment Impact Assessment

Authority agreed with the recommendations of the SEAC. Copy of minutes
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of 589" SEIAA, Meeting held on 22.04.2022 is being filed herewith and

marked as Annexure no.09.

11, That case was again considered by SEAC in its 668lh meeting dated
27.06.2022. During the meeting, the project proponkf'nt along with hlS

- consultant made presentation. The committee discu Misg[ed the matter and
- recommended to Environment Clearance for the projec‘t:f“;Copy of minutes of
" 668" SEAC, Meeting held on 27.06.2022 is being filed herewith and marked

as Annexure no.10.

12.That, the case was considered in 633 SEIAA meeting dated. 25.07.2022
wherein the State Level Environment Impact Assessment Authority agreed
with the recommendations of the SEAC. Copy of minutes of 633™ SETAA,
Meeting held on 25.07.2022 is being filed herewith and marked as

Annexure no 11.

13.That Further, SEIAA, Vide EC no. EC22B001UP182304 dated: 11.08.2022
issued Environment Clearance of the proposed project. Concerned copy of -
EC letter dated 11.08.2022 is being filed herewith and marked as Annexure
no.12,

14.That it becomes necessary to mention here that auction and/or mining leases
in the District are granted by mining Department and District Administration

for which prior environmental clearance is a prerequisite in cases where
|
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grant of new leases or renewal of leases have been undertaken after
14/09/2006, i.e. date of issuance is EIA notification, 2006. District
Administration/ Department of Geology and Mining U.P. regulates mining

in terms. of area, quantity, exploration/replenishment, preparation of fresh

District Survey Report, amendment in District Survey %eport, controls and

regulates the actual mining work in the field. The cases of illegal

'~mining/violations may also be provided/ deal’ﬁf;‘i‘;‘t by the District

Administration/ Department of Geology and Mining

PRAYER

It is, therefore, most respectfully prayed that this Hon’ble Tribunal may graciously

be pleased to:

L.

ii.

Date: |2.01.2023

Dismiss this Appeal with Exemplary cost Or

Pass any such other order as may deem fit.

N

; >
Respondent

Q- THROl'J_G'H

e R oA
Advocate

Counsel for SEIAA, U.P.
Chamber 04, Shivalik Tower
Kaushambi, Ghaziabad
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PRINCIPAL BENCH, NEW DELHI
LA.NO. 252 OF 2022

&

I.A. NO. 254 OF 2022
IN
APPEAL NO. 41 OF 2022

IN THE MATTER OF:

ISHITA FOUNDATION ... Appellant
Versus

MINISTRY OF ENVIRONMENT, FORESTS AND CLIMATE CHANGE &
ORS ...Respondent(s)

AFFIDAVIT

Affidavit of Sh. ANURAG KUMAR YADAV, aged about 46 years sfo Sh.
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1. That I am posted as stated above and well conversant with the facts of the

present case on the basis of official record and as such competent to swear
this éfﬁdavit before this Tribunal.

2. That the accompanying reply has been drafted by our._l;counsel upon my

instructions based on official records,

3. That the contents of the accompanying reply are true and correct and the
knowledge has been derived from official records and ﬁothing material has

been concealed there from.

¥~

. | : .
GR\Q/ DEPONENT
I  whe
M dantified the tdeponert
1%32? grmed inmy prasence 4
2 VERIFICATION - |
Verified on solemn affirmation at New Delhi on this  day of Jan , 2023,

that the contents of the foregoing affidavit are true and correct to the best of my
knowledge and no part of it is false and nothing material has been concealed there

from.
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Mirnutes of 482"" SEAC Meeting Dated 05/68/2020

The 482™ meeting of SEAC was held through video/tele-conferencing/ email in view of the Corona
Virus Disease (Covid-19) on 05/08/2020. Following members were participate in the online meeting:

1, Dr. (Prof.) S.N. Singh, Chairman
2 Dr, Sarita Sinha, Member
3. Dr. Virendra Misra, . Member

4 Dr. Pramod',KuI.nar Mishra, Member
3. Dr. Ranjeet Kumar Dalela, Member
6. Dr. Ajoy Kumar Mandal, Member
7. Shri Rajive Kumar, Member

8 ShriMeraj Uddin, - Member
9, Prof. 8. K. Upadhyay,  Member

The Chairman welcomed thé members o the 482™ SEAC meeting which was conducted online.
The SEAC unanimoeusly took following decisions on the agenda points discussed: -

and/Morrum Mining from Yamuna River Bed at Khasra No./Gata No.-61 to 69. 86 to 92

93Mi, 94Mi, 98Mi, 99Mi. Village-Gadhiva Majhgawan. Tehsil-Khaga, District-‘-Fatehgur.,'

M/s_Tesmas Treading Pvt. ITtd.. Area: 25 ha. File No. 5728/Proposal No.
SIA/UP/MIN/54660/2020

RESOLUTION AGAINST AGENDA NO-01

The committee observed that the PP/consultant did not submitted required document in the official file
as well as the members of the SEAC. Hence, the committee directed to defer the m#ter and will be discussed
only after submission of online information/request on preseribed portal.

2. Sand/Merrum Mining from Yamuna River Bed at Khasra No./Gatz No.- 389, 391, Villape-

Korra Kanak, Tehsil-Fatehpur, District-Fatehpur, U.P., M/s Amoras Trading India, I.ease
Area: 40.0 ha. File No. 5729/Proposal Neo. STA/UP/MIN/54666/2020

RESOLUTION AGAINST AGENDA NO-02

The committee observed that the PP/consultant did not submitted required document in the official file
as well as the members of the SEAC. Hence, the comnittee directed to defer the matter and will be discussed
only after submission of online information/request on prescribed portal.

3. Sand/Morrum Mining from Yamuna River Bed at Khasra No./Gata No.-191, 269/3, 270 to
277, 29372, 375, 376, 378, 379, 380, Village- Sangolipur Garha, Tehsil-Khaga, District-
Fatehpur., M/s Tesmas Tieading Pvt. Ltd.Area : 25 ha. File No. 5730/Preposal No.
SIA/UP/MIN/54679/2020

RESOLUTION AGAINST AGENDA NO-03

The committee observed that the PP/consultant did not submitted required doftument' in the official file
as well as the members of the SEAC. Hence, the committee directed to defer the matter and will be discussed
only after submission of online information/request on prescribed portal,

13
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 Minutes ofthaass“*matmg_gﬁﬁe State Level
- Assestment Aﬂthﬂﬁiv UP {SElAA) beld on. 26[&8]2{3_2&

The meeting of 3967 Stute Fevel Endironment Impsct Assessment ﬁuthumv, up
{SEIAA} was hield on 26/08/2020 at the Direitorte af Environment, The following were

prasentin the mesting:>
1. Prof. Rana Pratap Singh thafrmm,sstﬁm ur
2. Dr, {Smr} Wadhe Bhardwa - Maember, SEIAA, UF
3. 51 Ashish Thaan ' Member Secretary, SEIAAUP

55’&% agmed w:ﬂ'r t&e recommendation of the SEAC o dafer the matier and to
discuss only after submission of enline information/reguest on prescribitid portal as the.
PRicotsultant did not submit the required document in the official file 2 well asto the
members of the SEAC,

i ssm agmaé witﬁ the mmmmeﬁdamn af ﬂuz SEAC 1o :ief&;vt&e maﬁarami io
discuss-only after submission of onfine tiformation/request on prescribed portal asthe _
Pe/consuitant did not submit the required dotument i thie officil Rile.as well as to the

 reembe thh&ﬁm& ,
TE | W&m«f” pmgzﬂé

mla{.‘!

vel Environment Impact Assessment Authority, Uttar Pradesh
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Anngxae - 3

Minutes of 486" SEAC Meeting Dated . 26/08/2020

The 486™ meeting of SEAC was held through video in view of the Corona Virus Disease (Covid-19)

on 26/08/2020. Following members were participate in the online meeting:

L Dr. (Prof.) S.N. Singh, Chairman
2. Dr. Sarita Sinha, Member
3. Dr. Virendra Misra, , Member

- 4, Dr. Pramod Kumar Mishra, Member
5. Dr. Ranjeet Kumar Dalela, Member
6. Dr. Ajoy Kumar Mandal, Member
7.. Shri Rajive Kumar, Member

"8 Shri Meraj Uddin, Member
9.  Prof. SK. Upadhyay, Membet

The Chairman welcomed the members to the 486" SEAC meeling which was conducted online.
The SEAC unanimously took following decisions on the agenda points discussed:

and/Morrum Mining from Yamuna River Bed at Khasra No./Gata Ne.-61 to 69, 86 to 92,

93Mi, 94Mi, 98Mi, 99Mi, Village-Gadhiva Majhgawan, Tehsil-Khaga, Distt,-Fatehpur., M/s

Tesmas Treading Pvt. Ltd.. Area: 25 ha. File No. 5728/Proposal No. SIA/UP/MIN/54660/2020

A presentation was made by the project proponent along with their consultant M/s P & M Sblution..Thc
proponent, through the documents submitted and the presentation made informed the committee that:«

t. The environmental clearance is sought for Gadhiva Majhgawan-1 Sand/ Morrum Mining Project at
Khasra/Gata no. 61 to 69 , 86 to 92 , 93Mi , 94Mi, 98Mi , 99Mi, Village: Gadhiva Majhgawan,

Tehsil - Khaga District: Fatehpur,

Pvt. Ltd.

State: Uttar Pradesh, (Leased Area 25.0 ha), M/g Tesmus Trading

2. Salient features of the project as submitted by the project proponent:

1. .On-line proposal No. SIA/UP/MIN/S4660/2020

2. File No. allotted by SEIAA, UP 5728 -

3. Name of Proponent , M/s Tesmus Trading Pvt. Ltd

4. Full comréspondence address of M/s Tesmus Trading Pvt. Ltd _

proponent and mobile no. Office No 203 Gupta Tower, 1 G Block Community Cent Vikaspuri Delhi
(Director — Shui Anirudh Kumnar Tiwari S/o Shri Ganga Sagar Tiwari -
Address- 44 Kalauli Teer Danda Hamirpur 210201
Shri Imean Ansari S/o Shri Ali Ahmad Ansari
A Address- Jindaur Jamuaavo Tekma Azamgarh)

5. Name of Project Gadhiva Majhgawan-1 Sand/ Morrum Mining Project at Khasra/Gata no.
61 to 69,86 t0 92, 93Mi , 34Mi , 98Mi , 99Mi)

6. Project location (Plot/Khasra/Gata No,) | Khasra/Gata no. 61 to 69, 8610 92 , 93Mi , 94Mi , 98Mi, 99Mi)

7. Name of River Yamuna River

8. Name of Village Gadhiva Majhgawan-1

5. Tehsil Fatehpur -

19. District Digtrict Fatehpur, Uttar Pradesh .

11. Name' of Minor Mineral Sand/Morrum Mining, !

12. Sanctioned Lease Area {in Ha. ) 250 ha

15



Minutes of 486" SEAC Meeting Dated 26/08/2020

13. Max. & Min mil within lease area  -| 82.0 mRL & 86.0 mRL
14. Pillar Coordinates (Verified by DMO) Pillar No. Latitude N Longitude B
A 25° 37.463N 80° 57.152'E
Al 25°37.381"N 80°57.178"E
A2 25°37.360"N $0°57.140"E
B 25°371117N 80°57.333°E
C - 75°36 982N % 80°57.165E °
D 25°37320N J 80° 56.540°E
15. Total Geological Reserves 3,830,944 m3 i
v 16. Total Mineable Resesves in LOI 2,50,000 o’ ’ ¥
17. Total Praposed Production (in five year) | 12,50,000 m” P
18. Proposed Production/year 2,50,000 v’ /annum 4, 50,000 TPA
19. Sanctioned Period of Mine lease S years
-28. - Production of mine/day 925.92 cum/day
21. Method of Mining Opencast Semi-mechanized.
22. No. of working days 270
23. Working hours/day 8
. 24. No. Of workers 135
25. No. Of vehicles movement/day 85
26, Type of Land Govt Land
27. Ultimate Depth of Mining 3.0m
28. Nearest metalled road from site NH-2
29. Water Requirement PURPOSE REQUIREMENT (KLD)
Drinking L35KLD
Suppression of dust 1.8 KILD
Plantation 1.25X1LD
Others (if any)
Total 44 KLD
30. Name of QC! Accredited Consultant P & M Solution
with QCI No Certificate No: NABET/EIA/1922/T1A0053
and period of validity. Validity=10-12-2022
31. Any litigation pending against-the No .
project or land in any court. 3 s
32. Details of 500 m Cluster Map & Letter No. 782 UP/khianij -dated 6-07-2019° =~ ™ "
certificate isswed by Mining Officer
33. Details of Lease Arca in approved DSR | Attached
34. Proposed CSR cost RS- 1,20,000 /- -
35. Proposed EMP cost Capital Rs-3,50,000/- Recurr mg cost- Rs 5,0_0,00
36. Length and breadth of Haul Read 300m, 6 m
37. No. of Trees to be Planted AbOut 250 rees w111 be planted alono both 5151

3,

ElA Notiﬁcanon 14/03/2006.

5, The mining operation will not be carried out in safety zone of any- bridge or
fragile zone such as habitat of any wild fauna.
There is no litigation pending in any court regarding this project.

Page 20138
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Minutes of 486™ SEAC Meeting Dated 26/08/2020

discussed the matter and concurred with the request and recommended to issue the terms of reference
(TOR) for the preparation of ELA as mentioned in MoEFCC, OM No. J-11013/41/2008-1A-I1(I) (Part)
dated 29/08/2017. The committee also stipulated following additional TOR points:

Additional TOR:
. 1. Original secondary environment momtormg data should be provided at the time of EIA presentatlon

S 2.

along with written consent of the project proponent. %
2. Distance of sife in map should be provided. ]
3. Revised cluster certificate in prescribiéd format should be submitted.

Sand/Morrum Mining from Yamuna River Bed at Khasra No. /Gatéi ‘No.- 389, 391, Village-

Korra Kanak, Tehsil-Fatehpur, District-Fatehpur, U.P.,, M/s Amoras Tradmg India, Lease
- Area: 40.0 ha. File No. 5729/Proposal No. STA/UP/MIN/54666/2020 B

A presentation was madé‘by'the project proponent along with their consultant M/s P & M Solution. The
- proponent, through the documents submitted and the presentation made informed the committee that:-

1. The environmental clearance is scught for Korrakanak Sand/ Morrum Mlmng Project at Khasra/Gata
no. 389 , 391 Village: Korra Kanak, Tehsil: Fatehpur, District: Fatehpur, Uttar Pradesh, (Leased Area

40.0 ha), M/s Amorous Trading India.

2. Salient features of the project as submitted by the project proponent:

On-line proposal No.

SIA/UP/MIN/S4666/2020

File No. allotted by SEIAA, UP

5729

bt bead Dl o

Name of Proponent

‘M/s_Amorous Trading India

Full correspondence address of proponent and mobile

no.

M/s Amorous Trading India

Address- 214. 2nd Floor, Vardhaman Plaza, Neta Ji Subhash
Palace , Delhi, 110034

Director - Ravi Jain S/o Shri Vijendra

Address-J-636 Gali Badli Notth West Dethi-110042
Dipanshu Jain S/o Shri Satya Prakash Jain

Address- Mahindz Pack Ran}bagh Saraswati Vlhar Waest
Delhi 110034

Name of Project

Korrakanak Sand/ Morrum Mmmg Project at Khasra/Gata
no. 389 , 391

6. Project location (Plot/Khasra/Gata No.) Khasra/Gata no. 389, 391

7. Name of River Yamuna River

8. Name of Village ' Korrakanak '
9. Tehsil Fatehpur

10. District District Fatehpur, Uttar Pradesh

11. Name of Minor Mineral Sand/Morrum Mining

12. Sanctioned Lease Area (in Ha.) 40.0 ha

13, Max. & Min ! -within lease area 92.0 mRL & §/.0 mRL

. Pillar Coordinates (Verified by DMO)

ﬁ’illar No. | LatitudeN | Longitude E

[ A 25°43.915'N | 81°34.435'E
25°43.582' N | 80°34.665'E

' . C 25°43.335'N | 80°34.493°E
D 25°43.693'N | 80°34 204'E
15. Total Geological Reserves 5,09.450 m3 : '
16. Total Mineable Reserves in LOL 4,00,000 m’
17. Total Proposed Production (in five year) 20,00,000 m”
18. Proposed Production/year -4,00,000 m’ /annum 7,20,000 TPA.
19. Sanctioned Period of Mine lease | § years L

20,

Production of mine/day

1481.48 cum/day

Page 3of38
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. State Level Environment hinpact Assessment Authority, Uttar Pradesh

Directorate of Exyitonment, 1B

Ym%&%ﬁyﬂmﬁm-ﬂ&ﬂ!ﬂ
thu —m—szznm 541; ﬁ;x '9!45&-36& 543

ing of the State Laus| Environment impact
v, UP (SEIAA} hem on 15199!2029

. The meeting of 502™ state Level Environment Impact Assessment Auﬂwﬂtvg, up
~ - {SEIAA).wag heid on 16/09/2020 at the Diretiorate of Environment. The foliowing were

present in the meeting:
1. Prof. Rana Pratap Singh Chairmai, SEIAA, H‘?
2.0r. {Smt.} Madhu Bhardwaj Meamber, SEIAA, U.P
3.5ri Ashish Tswaﬁ : Member Secretary, SEFAA, U1F

gggehm;n: Ws Tesmuas Tfeadzngm ‘Lid.. Area: &ha. Eite Nd. 572 pronusal No,

SIAJUP/MIN/S4660/2020
SEFAA ricted thatSEAC has recommended to issue ToR to. the ahove ‘project. SEIAA
gone through file and documents and found that in the OSK availabla: with the:
Secrewriat the atiove lease area ¥s fiot Included, SEIAA #lso noted that tOF for the
‘project vias granted gh 26,08, 2020 and apphcatlm for EC was submitted on 13-07-2020,
SEIAN gone through the vesohition of the SEAC tor agree with the request made by
project proponent mentioning letter dated- 2&93&!&31@ {not availabie fn file} to ase the
tace lije data for the period of Oct- Der, 2018 for the pteparaﬁm of EtA as per MoEFCC,
OB o 141&&3}4&;‘2&5&4&-&1{3} {Part} dated 29[&78]2&1’?. SEIAA discussed amd opined
that pravision of referred DM of MoEF-BCC is not appiicabile T this-case. SEIAA agreed
with the recommendationof the SEAC to fssup the additions] Tolzs to the titke proposal
For conducting £1A shiudies. The SE1AA also added the following points to TOR;-
1, The hase fine dats of Oct to Dc, 2020 or later‘shall be used for the preparation of ’
EtA.
" 2. All pages of technicsl documents/EIAJEMS etc: should be sipred by the consultant
and project pmgonent both,

24]m[27



| 5. The lease area its address and production per annum should

R
¥

3.

5. The projeck proponent shall obtain the forest clearance and paemis n of tentrai

‘Sand/Morrem Mining from Yamuna River Bed at Kﬁzs
-gg_zn __;{g, 375, 375, t«?@. 379, $Eﬁ,’€ﬁ;

19

3. Copy of all the analysis reporis duly signed by analyst approved by NAEL or
MOEFSCC shall be'gnnexad with the EIA report and ofiginal analysis reports shas:lé
e presented ot the tima of presentation,

4, MOU signed between the project proponent and the consultant shuatd be
submitted,

and State Govermnent ag per law under the provisions of Forest {ea

1980 and submi along with Bt

tatch with as
rientionad in DSR and Lol, In case thete is any difference charificationf amendment
letter from cnm;aetem authonw shafl be submitted along with EIA. EIA ang: pui;hc:
hearing shall be conducted a5 por the leasé area its addriss and pmdutﬁan per
sonum mentioned in DSR and Lol

7. Poblic hearing shall be conducted as per EiA notification, 2005 fas ameﬁdﬂdi

8. SEIAA oplied that the project proponint shall submit permission of CEOWA or
proposal for akternative source of fresn water. :

sm noted that SE&C has fwmmendeﬁ m {ss.w “i‘ak ta the dbove: prajecL “.EE!M‘:
gome through file and documents and found that 2 letter. dated 25.68.3020 of Shié
Kanishk Pratap Singh; Director M/S Jai Shakel Bealeon Private limited, Lucknow hias been
received in this office r&,gardmg Court Case file against Ahls project Wit Hios, 1889612&1&
and 3056/2020 in Hon'hie High Court Allaliahad. . SEIAA pone ﬂtm&gh fite and
documents and found that in the D56 available with the Secretariat the above Eaase argd
is missing, SEIAA also noted that 101 wos granted on26.05:2020 and: appiitamn Em‘

was submiitted on 13-07-2020, SEIAK gong throlgh the resolution of the,
with the request made by piojact proponent mastioning letter dated 25
avallable in file) to use the base line data forthe period of March to May
prepatetion of BlA g5 per Maiﬁi‘ﬂﬁ, oM No. 1-119131'41[23034.&-!{{!}

25/08/2017. SEIAA discussed and opined that provision of referred OM of Mo

not applicatle in this case. ‘ﬁm project progionent submits the, ;:i:m
fegarding above along with the relevint documents,
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State Leve

> En?mmnent Impact Aasessmeﬁt Aathamty; Uttar Praﬂesix
Diréctorate nfﬁnmmem,n?
_ Vineer Rhaod-$ ol Magar, Jasknore s 226010
To, .Mm "’91~$ﬂ-138354¥; Pn 93%25@5#3
. Shi ftishi Maheshwari, B
Wis ?esma; Trading Pvt M,
Office no- 203, Gupta Tower, 16 Block Eﬂmmuntty Lent
Vikaspurl, Delht,

M ﬂu.mz;z.m.,...fﬁam}smc;mafaam

Suh' Termzof Rgferam:e for Gadhiva Majhgawan-1 Sond/ Morroms Mining Fm;ecbat KhasrafGata no. 62
10 §9, 86 to 92, S3MI, SANL ., SEMI , S9N, Village: Easihiwa Ma‘hman, ‘i‘ehsa l(l'iaga ﬁisimt: Fateillmr,

| State: Untar Pradesh; {beased Aren 25.0a), M/s Tesmus Trading Put td.

" Dear Sir, ‘
Please refer o your applicationfletter dared 13-07.2020 & 12-07-2020 a:tdressed to the Secrotary,
SEAC, Diractorate of Environoent, 14.P,, tucknow on the subject 35 above, The matter was considered by the
. State Leval Expert Appratsal Committee in s meeting hefd on dated 26-08-2020 and SEAA In its meeting dated
36033020,
A presentation was made by the project proponent alang with thelr consuliant MfsP & M Solution.
The proponent, ﬂu‘ﬁugh the documents subritted and the prasentation made informed the: committes
thate-
1. The ens“fanmemt Hearante 15 sm:gﬁt for Gadhiva Majhgawan-1 Sand/ men ‘Mining Project
@t Khasra/Bata no, 61 10 63, 86 1 52, SIM, 04841, S8MI , SOMI, 'iﬁiage. Gadhiva Maihgawan,
Tehsl « Xhaga Disteict: Fatehpur, State: Utiar Pradesh, (Leased Area 25.0 fra}, Bfs Tesmus

Froding Pet. 47 8
2, Satient festures of the projact a3 w&m’iﬁﬁﬁ iy the piroject proponeat:
1. On-liné proposal No.  SIAJUP/MINT S 4E6D/2020.
12 Hedoslottedbystiaa U {5728
3. Nameof Proponent | M/s Testmus Trading Pvt. a
14, Full earrespondente address of M/5 Tesrius Trading P, Uid
praponent anll mobite ho, Office No 203 Gupta Tower, 3 5 Block Commynity Gent Vikaspor! Dethi

{Director ~ Stk Arirudh Korar Towark 5o Sbii\sangs Sagar Thwari
Address: 44 ¥aldul Teer Danda Ramirpur 21001
Shnm:mmms]aﬂmﬁhm#md

Axidress- Fodaur Jamumave Telonia Armparh)

5. Ha‘;mé of ngeiz * | Gadhiva Majhgawan-1. Sand/ Morren Miniag Projoct at kﬁwzﬁaam
’ 16615069, 86 (057, 93041, SAME, 8N, soMT]

6. Priject foration (ﬂﬂt{ﬁﬁ&:&ra{ﬁa{a - Rhastafbata no, B11069, 86092, SO0, AL, 33%,9&%3
No

7. Home of River  Vamiuna River

B. NampofVillage G Majhgswan-t

19, Tehst ' Falehpur

1.10. District , T T pistrick Fatehpor, Uttar Pradesh
‘11, Name of Minor Mineral _ Sapd/Morrust Mining

12, Sanconed Leade Areadin¥a.] | 350ba

T5. Max. & Min mil withinlesse | 620 miL 8 BE.0MAL

qreE o

| 34, Pillar CoordinatesiVedfiedby . ||  PlwRe. | latitade ¥ " Longitude £

BMO) "R T A5TIPA6IN BTETISYE

’ AL 1 EILIBIH _BrSIATEE

A 1 25'S7360°N - BOSRIAGTE

5 IR L B 57.835E

T , 75" 35,980 N 80" 57.165°F

. W _ YIRON | BOP55.940%
4%, Yoty Geglopical Reservés o[ 3BnDMm3 '

| 36, Total Mineable ReservesintQl | 250000 =g




17 Total Proposed Beaduction in five | 1250000 m”
year} . .
18. Propased Produciionfyear 50000 e fanram &, EG000 ‘ﬂ’A
19. Sanctfoned Pericdof Mine lease | Syears
120, Produsion of minefday D582 aumiday
1 21 Method of Minisg Opprcast Seral-mechanised,
{22, Ro. of worling dovs “Em
23, Working houesfaay 3
24. No, Ofworkers 135
{25, g, Dfvehides movemént/day 85
26. Type of Land Goutiand
27. Ultimate Depth of Mining H0m
28, Kearest metailed road fromsite | Ni-2 _
28. Water Requirement - PURFDSE | REQUIREMENT (ki)
. Dripking - . i3Eap
1 Suppression of dust 18 KD
Flantation 135 KD
Cthers{if any) '
. Total £4 xm
30. Name of QC Acoredited P B Solution
Consultant with OCt No “Cartificate No: NABET/CIA/T922/IADOSS
and persod of volidity. w;«m—mmmz
31. Any htigation pendingpeainst e | Mo
project of land ia any court.
32. Detaills of SODm Cluster Map & | hetter No. 252 UR/kbani -dated 6-07-2019
ceriificate Issued by Mrn‘ing Officef |
33, Details of Loagse Ares In apprwed Attaches
D3R
34, dropesed CSRIosL f5- 3,800 L ‘
35, Proposed EMF cost Capital R$-3.50,006/- Recurring cost- Rs 5,00,060/-
36. Lengthand breadth of HaulRoad | 300m,6in_ Y
 37. No, of Trees to be Planted “Aboul 250 troes will be piErded along Both si&es oF rosds and e
arenities in roasuliaiion with the local authoritdes,

3. The nvning would be restsicted o unsaturated zone only above the phreatic. water table and will

Aot intersect the ground water table ot any point of time.
4, This prefect does mot attract sny of the general conditions appiicable on mmmg projects
'speaﬂed i EIA Notification 14/08/2006.
5. The mining opesation will rot be carred oot in safely zone of any bridge or embanﬁment orin
. eco-fragite rona such as habitat of any wild fauna.
6, There Is noitigation pending in any court regarding this project,
7. Theproject propasal folls under category-1(a) of EVA Hotification, 2006 {as smended).

The committes d&xmmi this matter and recommended o Jsme Mmﬂg termy of reference ;mn; for e
pleparation of €18,

10
L

FSD

Thi Basobivis dats o Opicbier 16 Devember, 2020 or lder shall be ted for tire preprration of FIA,

Al pages of technical docurments/SIATEMP ete. should be Signed by the tonsultant and pmpﬂ firapenent
both,

Lopy of =il the analysis ceports duly signed b? analyst approved by NABL or MoEF&CE skall by sunexed
with the ElA report and original analysis reports shauld be presented at thetime of presentation.

HOU signed betwaen the  project groponeot and the: consyltant shoulid be submitted..

Yhe project proponent: shial oitais the forest desrance and pemnssién of Central and Staie ﬁ‘mmmmt'-:

as per law under the provisions of Forest {conservation] Act, 1980 and subimit along with E1A,

The lease sreaits addedss snd production per snoum should match with as smentioned in DSR and tot, Iy
gase there is any difference dasification/ amendrvient lottar frore competent suthority shalt be subuitted
aleng with BA  ElA and public Heming shall be condusted a5 per the kst area His addeess and

Page2ofé
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@/he matter shall be discussed after submission of online information on presctibed portal.
S

Anneuvy — ¢
W

Minutes of 562" SEAC Meeting Dated 24/08/2021

7. Sand Stone Mining at Gata No.-37, Village- Dakhi, Tehsil- Chunar, Mirza ur, U.P.

M/s_MaaVindhyavasini_Traders , Area -1.21 ha, File No. 5168/Proposal No.
STA/UP/MIN/45562/2019

RESOLUTION AGAINST AGENDA NO-07

A presentation was made by the project proponent along with their consttant M/s Tnd Tech
House Consult. The commiifee discussed the matter and directed the project groponent to submit
following information:

Revised CER Plan with the consultation of District Authority.

Detailed plan for dust suppression.

Revised plan for safe disposal of municipal solid waste.

Plan for vehicular movement.

Detailed plantation plan with identification of green belt, type and aumber of plants/rees and
 their location in consultation with forest department shall be formulated and implemented.

B

and/ Morrum Mining at Khasra No/Gata No.61 to 69,86 te 92,93Mi, 94Mi, 98Mi, 99
Mi,Village-Gadhiva Majlipawan-1, Tehsil-Khaga, Fatehpur., M/s Tesmas Treading Pvt.
Ltd. Area: 25 ha. File No. 5728/Proposal No. SIA/UP/MIN/54660/2020

RESOLUTION AGAINST AGENDA NO-08

The project proponent/consultant did not appear. The committee discussed and deliberated that
project file should be closed and be opened only after request from the project proponent: The file shall

not be treated as pending at SEAC. The matter will be discussed only after submission of online request
on prescribed online portal.

9. Stone Mine at Gata No.935/2, Village-Makarbai, Tehsil-Sadar, Mahgba.. Shri Rahul
Singh, Aréa-3.643 ha. File No. 6366/Proposal No. STA/UP/MIN/63988/2021

A presentation was made by the projéct proponent along with their consultant M/s Environmental

Research and Analysis. The proponent, through the documents submitted and the presentatlon made
informed the committee that:-

1. The terms of reference is sought for Stone Mining at Gata No.935/2, Village-Makarbai, Tehsil-
Sadar, Mahoba, U.P., (Leased Area-3.643 ha.).

2. Salient features of the project as submitted by the project proponent:

| 1. On-line proposal No. SLA/UP/MIN/63988/2021
| 2. File No. allotted by SEIAA, U.P 6366
'3, Name of Proponent _Proponent- Shri Rahul Singh S/o Shri Rajendra Kr. Singh
4. Full correspondence address of proponent and R/o- Raja Nivas ,Kalukuar, Thana-Kotwali District-Banda
mobile no. ur
5. Name of Project Building Stone Khanda, Boulders, Ballast (Gitti) Mining.
6. Pioject location (Plov/Khasra/Gata No.) Arazi No. 935 (Khahd No. - 02),
7. Name of River NA
8, Name of Village ‘ Makarbai
9. Tehsil . Sadar
10, District Mahoba (U.P.)
11. Name of Minor Mineral Building Stone Khanda, Boulders, Ballast (Gitti) Mining

Page 50f11
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Su256872021 |
- SEIAA agreed with the recommendation-of SEAS that the mistter shall be discussed
after subiission of onfine information o pres::n‘i;e.c} portsl.

SE!M agfe&d mﬁ: the recommendation of SEAC that the mattsr sﬁaﬁ be discussed
after submission of unime information on prescribed porial

o agread with the recommendation of SEAC that fie matter shail tie discussed
after aubmimn of m&me information on presmbed portal.

TSEIAA aga;eed w;ﬁ: tha'wcawnendatwm of the SEAC to ninsa the file as the project

proponent did not appear and open Gy after submiisslon of enline vequest o
preseribisd anfine; portal.

ssm agreed w;th thé remmmendation of the smc 10 issye the addiﬁpna! ToRs to
the title propesal for conducting ElA studles. The SE1AA also added_ the following points

W TOR
- Al ‘pages of technical documents/EIAZEMP et should be signed by the

‘consultant and projéet proponent both,
2- The ease area its address and ﬁmﬂucﬁaﬂ per annom shoukd match watix a5
montfoned In DSR and Lok In cade there is apy difforence dlarification/
‘amendment letter from sompetent suthority shall ba submitted along with TIA.
A and pulflic ligaring shall be condiscted a5 per theleate area is #ddress and
sroduction per annum mentioned in DSR and Lol

3~ pPublic hearing shall be conducted as par €1A nutification, 2005 {as smended),

d- SEIAA opined that the project proponent shall submit permission of CGWA or
propusal for alternative sourca of fresh water.

5~ KAt file for the area and raining lzase Brea should be provided.

B~ Status of leases grantedfto be granted In various mining khands slong with
production since the ibrmﬁlaﬁm of DSR, duly cortitied by the rompetent
suthority should ha m&nuﬁaﬂ

7- Intase project prﬁpm’tﬁﬂt intendsto mpﬁmriise stoke mited out rterist orany
tooks, equipments of other material outside mine lease area then NOC from
tompétent authofity fur doing so should be submitted and detalls bf suth srea
and #ssociated Environmentst impacts should be induded n ElA-EMP repost,
This should also be clearly mentiened during public tiearing.

| Paze5of7
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Minutes of 640™ SEAC-2 Meeting Dated 04/04/2022

The 640" meeting of SEAC-2 was held in the Directorate of Environment, U.P. through.
dual-mode {physically/virtually) at 11:00 AM on 04/04/2022. Following members participated in-

~ the meeting:
1. Dr. Harikesh Bahadur Singh, Chairman, SEAC-2
2. Dr. Amrit Lal Haldar, Member, SEAC-2 (throught¥/C)
3. Dr. Dineshwar Prasad Singh, Member, SEAC-2 (throu "{C)
4. Shri Tanzar Ullah Khan, Member, SEAC-2 o
5. Prof Jaswant Singh, Member, SEAC-2 n
6. Dr. Shiv Om Singh, Member, SEAC-2 ‘

The Chairman welcomed the members to the 640 SEAC-2 meeting which was conducted
via dual-mode (virtually/physically). Nodal Officer, SEAC-2 informed the committee that the
agenda has been approved by the Member Secretary, SEAC-2/Director Environment. Nodal
Officer, SEAC-2 placed the agenda items along with the available file and documents before the
SEAC-2.

% Morrum Mining at Khasra No./Gata No.- 61 to 69, 86 to 92, 93 Mi, 94 Mi, 98
M. 99 Mi. Villape-Gadhiva Majhcawan, Tehsil-Khaga, District-Fatehpur, U.P., M/s
Tesmas Treading Pvt. ILtd. Area: 25 ha File No. 5728/Propesal Na.
STA/UP/MIN/54660/2020 ‘

The committee noted that the matter was earlier listed in 562* SEAC meeting dated
24/08/2021 and the project proponent did not appear in the meeting. The project proponent vide letter
dated 10/01/2022 have requested to list the matter in next SEAC meeting and the matter was listed in
640" SEAC meeting dated 04/04/2022.

The consultant informed the committee that they are strictly following the rles, regulations
and other instructions of QCI/NABET. A presentation was made by the project proponent along with
their consultant M/s P & M Solution. Based on the documents submitted and presentation made by the
project proponent, the committee directed the project proponent to submit following information:

1. Monitoring photograph mentioning date and time along with geo coordinates,
2. Agreement/ Consent between project proponent and competent authority/ landowner for
haulage road from lease site to link road.

3, Revised CER Plan as per discussion during presentation.
4. Detailed plan for dust suppression.

The matter shall be discussed after'submission of online information on prescribed portal.

2, Sand Minipg from Yamuna Riverbed at Gata No-212 ,216-224, 232-246, 379, 381-
385, 391,392, Khand No.-03, Village- Subhanpur, Tehsil-Khekra, Baghpat. M/s
MHG Land Stockiest Pyt Ttd.. Area-16.0053 Ha. File No. 3894/Proposal No.
SYA/UP/MIN/71392/2017 ,

RESOLUTION AGAINST AGENDA NO. 02

The project proponent vide letter dated 03/04/2022 informed that due. to unavailability-of
authorized representative of project proponent they are unabie to attend the meeting and requested.
to defer the matter in upcoming SEAC meeting. The committee dirécted to defer tpe matter as:per
request made by the project proponent. ‘

28
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Staié Lavel ?ﬁamament iupact A&sessmmt mx,thumt;s Uttar Praﬂesh

Ditdctorata of ifmimnmeni,ﬁl’
Vineet Kipends 7, Gamti Magan Luckncor- 538010
Fhones H1:23-2306 4, Fax: 9L 021300 543

ool s el @yahoo com:
Tekbse tvommstimngein

Minutes of the 589™ M;ﬂgﬁng of the State Leve!l Envi rnaamé*ﬁt Impact
Assessment Authority, UP (SEIAA) held on 22.04,2022

Tha meeting of 589" State Level Envivonment Impact Assesstant Authority, UR
[SEI&A] was held on-line on 22042027 at tha Directorate of Environment, The following
veere present I the meetlng:-

1.0, Rajiv Kumar Garg Chairman, SEAA, U.P T
2, Shiri Paras Nath Meraber, SELOA, UP
8, Shel Alay Kimar Shatma Member Secretary, SEIAK, U.P

Nerdal Officer SEIAA informed that agenda is prepared by Secrstaviat and approved
by b5 SEIAA whith s hersby put up for the ponslderation of SEIA4 and placed files and
doruments rafated to belew mentionad projects before SEIRS,

Apendaztsdvilngtes of 640" SEACD Meeting Datad 014/08/2022

Pyt Ltd File o : pp—— —==
SRR apmpﬂ wﬂh tms rwammmdmim RESEAC 2 mar ahes ma{*hﬂr fshaﬂ he dlmlssed
after submission of oellne Informiation on prascribed portal.

M‘ 2 2 x

SEAA moterd the commants of SENC-Z that PP hss requested to defer the project as
the profect proponent tit not appesr, SEHA opined to delist the fle snd open only sfter
submission o€ enline request on preseribed online portal, A bettesr shall be zond to DN,
Baghpat & ensure that no mining scthity is started untll volld €0 {5 obtained and s ease

mining has heen carried out without valid EC then work should be smppad anf legal
ackion shuuié ha iniffated against the PP

Page 1 of &
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Minutes of 668" SEAC-2 Mecting Dated 27/06/2022

The committee discussed the matter and recommended gramt of environmental

clearance for the project proposal along with general and specific conditions as annexed at
Annexure-2 to these minutes. The committec-also stipulated the folowing specific conditions:

L.
2.

The project proponent shall install solar light in their site office.

During the submission of 6 monthly compliauce reports, the project proponent should make sure
that the periodically taken site photographs should also be annexed along withthe compliance
report. - y :
Preference should be gwcn to indigenous local species as per the consultation d :Ethc local district
Forest Officer. 3

The maximum height of the bench should be 06 meters and the width of the bench should be at
least twice the height of the bench as per the mine plan approval letter by DGM, U.P

In case the blasting is proposed during a mining operation, the project proponeiit needs to assess
its impact on the displacement of human beings/wild animals/birds/other species, and the suitable
measures proposed and taken for their rehabilitation and resettlement need to be;clearly described

. 'in first 6 monthly compliance report.

10.

11.
12.

The project proponent shall submit 2 final mine closure plan/Exit protocol for rehabilitation of
mined-out land to match its surrounding fand use 3years before the closure of the mine to SEIAA,
UP and Department of Mines and Geology, UP for approval. The project proponent shall ensure
the 1mplementat10n of the approved plan under the supervision of the Dept. of Mines and
Geology.
The project proponent shall plan and nmplement collection drain and siltation basms of adequate
size to arrest the silt and sediment flow from the quarry area. The surface runoff rainwater
harvesting and other water conservation measures on a long-term basis are to be taken in
consultation with the Central/State Groundwater Board. The water so collected should be utilized
for watering the haulage area, roads, and green belt development, etc,
The project proponent shall take all suitable measures to prevent pollution of groundwater and
nearby water bodies in consultation with the State Pollution Control Board and consent to operate
(if applicable) should be obtained from the State Pollution Control Board before the start of
production from the mine, )
Agreement/ Corisent between project proponent and competent authority/ landowner for haulage
road from lease site to link road. Link Road from the quatry site to the majp road shall be
metallized as an all-weather road with blacktopping and maintained by the pro_lect proponet.
Vehicular emissions should be kept under control and regularly monitored. Suitable measures
shall be taken for proper maintenance of vehicles used in a quarry operation and transportation,
The project proponent should explore the possibilities of rainwater harvesting.
The pro_lect proponent should do a joint agreement for Haulage road mantainence along with the
aaflits in the cluster area and pravide a copy of the same to. the Directorate,

Sand/ Morrum Mining at Khasra No./Gata No.- 61 to 69, 86 to 92. 93 Mi, 94 Mij, 98

© Mi, 99 Mi.Villagpe-Gadhiva Majhpawan, Tehsil-Khaga, Dist rlct-FatehDur. Shrl

Anuruddha Kumar Tiwari, M/s_ Tesmas Treading Pvt. Ltd.. Area: 25 ha., File No.
5728/Propusal No. STA/UP/MIN/ $4660/2020

The committee noted that the matter was earlier listed in 640" SEAC meeting dated

04/04/2022 and directed the lproj ect proponent to submit following information:

1. Monitoring photograph mentioning date and time along with geo coordinates.

2. Agreement/ Consent between project proponent and competent authorltyl landowner for

haulage road from lease site to link road.
3. Revised CER Plan as per discussion during presentation.

4. Detailed plan for dust suppression. ©

Page 20 of 35
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Minutes of 668" SEAC-2 Mecting Dated 27/06/2022

‘The project proponent submitted their replies through online Parivesh portal on 20/06/2022

and the matter was listed in 668™ SEAC meeting dated 27/06/2022. The consultant informed the
committee that they are strictly following the rules, regulations and other instructions of QCI/NABET.
A presentation was made by the project proponent along with their consultant M/s P & M Solution.

Based on the documents submitted and presentation made by the project proponent along with the
consultant, the following facts have emerged: -

The environmental cledrance is sought for Gadhiwa Majhigawan-1 Sand/Morrun&fh

- L ining Project
at Khasra/Gata no. 61 to 69, 86 to 92, 93Mi, 94Mi, 98Mi, 99Mi, Village: Gadhi fa Majhigawan,
Tehsil: Khaga, District: Fatehpur, State: Uttar Pradesh, M/s Tesmus Trading ‘_ﬁvt I.td, (sted

© Area 25.0 ha). .
2. The terms of reference in the matter were issued by SEIAA, U.P. ‘v'ide Ietter‘ 1o.

378/Parya/SEAC/5728/2019, dated 09/10/2020.

3. The public hearing was orgamzed on 03/03/2021. Final EIA report submitted by the project
proponent on 18/06/2021. "
4. Salient features of the project as submitted by the project proponent:
[ 1. On-line proposal No.* - SIA/UP/MIN/54660/2020
2. FileNo. allotted by SEIAA, UP 5728
‘3. Name of Proponent M/ Tesmus Trading Pvt Ltd.
4. Full correspondence address of proponent | M/s Tesmus Trading Pvt Ltd.
and mobile no, - .. | Authorized Signatory - Vishal Garg
. Office No 203 Gupta Tower, 1 G Block Community
Cent Vikaspuri Delhi
(Director — Shri Anirudh Kumar Tiwari)
Address- 44 Kalauli Teet Danda Hamirpur 210201
Shri Imran Ansari S/o Shri Ali Ahmad Ansari
Address- Jindaur Jamuaavo Tekma Azamgarh}
5. Name of Project ‘ Gadhiwa Majhigawan-1 Sand/Morrum Minihg - Project at

Khasra/Gata no, 61 to 69, 86 to 92, 93Mi, 934Mi, 98Mi, 99Mi,
Village: Gadhiwa Majhigawan, Tehsil: Khaga, District:
Fatehpur, State: Uttar Pradesh

6. Project location (Plot/Khasra/Gata No.) Khasra/Gata no. 61 to 69, 86 to 52, 93Mi, 94Mi, 98M1, 99M1.-
7. Name of River Yamuna River 3

8. Name of Village Gadhiwa Majhigawan !

9. Tehsil Khaga

10. District District Fatehpur, Uttar Pradesh

11. Name of Minor Mineral _Sand/Motrum Mining -

12. Sanctioned Lease Area (in Ha.) 25.0ha e
13, Max. & Min mrl within lease area | 88.0 mRL & 820 mRL C

14. Pillar Coordinates (Verified by DMQ) | PillarNo. | Latitude N | Longitude E

A 25° 37.463'N | 80° 57.1520°E.| v~
Al 25°37.381"N | 80°57.178"E | .
A2 25°37.360"N [ 80°57.140"E| «
B 25° 37.117'N | 80° 57.333'E | - .
C 25°36.982'N | 80° S7.165'E| -

D 25°37.320'N | 80° 56.940E
Total Geological Reserves 3,80,944 m3 :

15.

16, Total Mineable Reserves in LOIL 2,50,000 m’

17. Total Proposed Production (in five year) 12,50,000 m® ]
18. Proposed Production/year 2,50,006 m’/annum or 4, 50,000 TPA (as per LOI)
19. Sanctioned Period of Mine lease + S years.

20. Production of mine/day 1666.67 tonnes

21. Method of Mining ‘ Opencast Semi-mechanized.

22. No. of working days 270

23. Working hours/day 8 3

24. No. Of workers 135 '

pwertes
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25, No, Of vehicles movement/day 24

26, Type of Land . Govt. Land

27. Ultimate Depth of Mining 3.0m

28. Nearest metaled road from site 'NH-02

29. Water Requirement PURPQOSE | REQUIREMENT (K1L.D)

Drinking 135KLD ‘
Suppression of dust 2.76 KLD}: !
Plantation 1.25K1D %
Qthers (if any) 3
Total 5.36~5.4F
30. Name of QCI Accredited Consultant with | P & M Solution *
© QCI No Certificate No: NABET/EIAS 1922;’IA0053‘-.‘\
and period of vahdxty Validity=10-12-2022 I
31. Any litigation pending against the project | No o
. or land in any court. :

32. Details of 500 m Cluster Map & certificate | Letter No. 782/30-Khanij (2020-21) dated 06/07/2019.
issued by Mining Officer ' , b

33. Details of Lease Area in approved DSR Attached

34. Proposed CSR cost RS- 1,20,000 /-

35. Proposed EMP cost Capital Rs-3,65, 030/~ Recumng cost- Rs 4 30 000

36. Length and breadth of Haul Road 460m, 6 m

37. No. of Trees to be Planted About 250 trees wilt be planited along both sides of roads and

- 3 civic amenjties i consultation with the local authorities.

5. The mining would be restricted to the unsaturated zone only above the phreatic water table and
will not intersect the groundwater table at any point in time.

6. The mining operation will pot be carried out in the safety zone of any bridge or embam;ment or
eco-fragile zone such as the habitat of any wild fauna.

7. There is no litigation pending in any court regarding this project..

8. The project proposal fails under category—1(a) of EIA Notification, 2006 (as amended).

The consultant (EIA Coordinator) also submitted an affidavit dated 25/06/2022 mentmnmg is

as follows: ‘ Y

1. I, Rahul Kumar is EIA Coordinator of P & M Solution, Noida.

2. I have prepared EIA/EMP report for the proposal No. SIA/UP/MIN/54660/2020, Fﬂe No. 5728,
Gadhiwa Majhigaivan-1 Sand/Morrum Mining Project at Khasra/Gata no. 61 to 69, 86 t0.92,
93Mi, 94Mi, 98Mi, 99Mi, Village: Gadhiwa Majhigawan, Tehsil; Khaga, District: Fatehpur,
State: Uttar Pradesh, M/s Tesmus Trading Pvt Ltd, (Leased Area 25.0 ha) with my feam.

3. Ihave personally visited the site of proposal.

4. 1 have satisfied with that all the necessary datafinformation required for EIA/EMP Project
presentations are true and correct. ‘

3. 1certify that no minmg activity has been undestaken on the project:site for the present proposal.

6. I certify that this project has been uploaded for this first time on.Parivesh portal. In case the
project has been uploaded again due to any reason, the withdrawals of previous project have been
accepted by SEIAA, UP on Parivesh Portal. :

7. 1 certify that there 15 po mismatch between information/data provided on online apphcatlon and
hard copy/presentation submitted.

8. [ state that all the TOR points have been ¢omplied and all the issues raised durmg pubhc hearing '

have been properly addressed in EIA report,

RESOLUTION AGAINST AGENDA NO. 07 i

.
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The committee discussed the matter and recommended grant of environmental
clearance for the project proposal dlong with general and specific conditions as annexed at
Annexure-1 to these mintites, The committee also stipulated the Tollowing specific conditions:

1. NOC from Irmrigation Depariment! Concerning Authority regarding river bed mining, to be
. obtained before start of mining activity:

2. The project proponent shall install solar light in their site office. e

- 3. During the submission of 6 monthly compliance reports, the project proponent s%ould make sure

that the periodically taken site photographs should also be annexed along withy the compliance

report. v :

4. Preference should be given to indigenous local species as per the consultation °.‘ .;the local dlstnct
Farest Officer.

5. Agreement/ Consent between project proponent and competent anthority/ landowner for. haulage' S
road from lease site to link road. Link Road from the quarry site to the main road shall be * -

metallized as an all-weather road with blacktopping and maaintained by the project proponent: -

" 6. Vehicular emissions should be kept under control and regularly monitored. Suitable measures

. shall be taken for proper maintenance of vehicles used in a quarry operation and transportation.

7. The project proponent should explore the possibilities of rainwater harvesting,

& Agreement/ Consent between project proponent and competent authority/ landowner for haulage
road from lease site to link road.

9. Latest techuology (water sprinklers/ tankers} to be adopted for mitigating dust at source points in
lease area and haulage road during operational activity/vehicular movement. ‘

10. As per the proposed plan, plantation with area specific plant species, number: of plants to be
planted,

11. Water requirement details along with source of water and the permission/ agreement with the
concetning authority/ water supplying agencies to be submitted. :

8. "Sand/Morrum" at Gata No.- 332/17, Part of 333/7, 431/333/1, (Khand No.-06

Village- Marauli Khandar, Tehsil- Banda, District- Banda, U.P., Shri Durga Prasad o

Tripathi, Director. M/s Think Home Infrabuild Pvt. Ltd., Area -23.00 ha. Fxle No.
5298/4827/Proposal No. S1A/UP/MIN/ 47853/2019

RESOLUTION AGAINST AGENDA NO. 08 : 3

33

The committee went through the District Magistrate, Banda letter no. 763/Kham1-30!Banda, . -

dated 08/04/2022 and observed that District Magistrate, Banda mentioned that the expért member of

environment is not available at the district level and requested to nominate two expert members of - Vo o

environment so that the committee inspect the site and factual report may be sent to SEIAA. =™

The commnittee requested the Chairman, SEAC-1 to nominate a member (mining expert) from

SEAC-] in the joint committee and second member of the committee may be nominated by Director;.
Directorate of Environment, Lucknow for joint inspection of the mining site and committee prov1de~?_';3-: R

the factual report to the SEAC,

9. Stone (Sand Stone) Mining at Gata No.-180/2, Villase- Bhagautidei 'Tehéilléliﬁhai%
District- Mirzapur, U.P., Shri Mahusoodan Singh, M/s Maa Vindhyavasini

Construction, Area -1.21 ha., File No. 6123/Proposal No. SIA/UPIM]NIS98’4872’MI

The committee noted that the matter as earlier discussed in 612" SEIAA meetmg datcd

27/05/2022 and directed as follows:

“SEIAA noted that SEAC-2 has recommended to grant EC to the above projexzt SElAA gdne
through file and document and found that queries raised by SEAC:2 are not replled satlsfag:ton‘l'
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13. Départment of Geglogy & Mines, Golf in consultst

fﬁr suth areas 'wiﬁam 2 peﬂoé nf 1 i,rear and suhmi’e ti'ta $arﬂ SE&M, -l.»iP far
&waiuatinn, :

ok with UPSi’tB will'estabiish;
required number of CAAGMS in’ disteict Within 2 periad of ohie yearand subiml gen-
teferénced map of thiese stations along with data, Detalls of existing CAAGMS; fary,
be submitted within & period of three munths

- 14, .La:ge rimbar Qf mining ﬁmlem are ongoiig.as well as new mirﬂng feases are

coming up in the district. Ateference be sent to DGM and MS; SPCB for prepaéng

mitigatian planfor cantrolling ale pollutionin the district especially In mining aseas:
i5. 1f the air. quality deterlorates’ due. to miniﬁg, then District Administration &

Directorate-of Mining should ensure that mining be stopped immediately. Adegiate

measures be taken Fof restoring alv quality snd mining; should Lommence m}i\r wherr
air qualrw attaing the pfescribed standards.

lﬁ' i‘sg&t ﬁidxsaussmn held in SEGAA merting no. 597 dated 05, 05,2022, SEIAA opined
to'accept the recommendation of SEAC? and grant EC to the soid  project slong with all
the genzral and specific conditlons #s. suggesteﬂ by SEAC2 addtng futlawing s:zer:lﬁf:

T

mnd* ﬁans*-‘

aF hireent lease periad whw-hmt is sler, Aiter thss mﬁnd tﬁa EC wiﬁ bémﬁae
mﬁi ami w;id

BE» ﬁﬁ.lﬁzz mﬁ::aliy the E.L wﬂl ba ﬂp&ratzenai ’tdl ,*,Lu.mz Farm?ssﬁﬁa quanm?'

‘and aren shill be strictly limited to quantity and area mentioned.in Lol or. mirning
plan; whicheyer Is lesser; and maximum iineabls depthewill be. l‘mxted to s
‘approvad Inthe i plan,

Fw subsaquent yaafs, Pm}&ct Pmpbﬁent !ﬂﬁaﬂ subrmt fi‘&sh annuaf fenlenishrient

iyrescﬁhgﬂ haé'“ o ,aﬁa!ysfs,. pr;mideﬁ

%zjf the SEAC; The placing of ths: ﬁ-‘tﬂﬂi’ teport SEAL. 1s mandabom fﬁf 4n§ﬁai thrae :
é'?éars
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m" fmﬁ dar, ffcm faﬂna ete..
7. I the propased project Is siusted m notiffed arga of gmund
vihere creation of new wells for ground Water extraction. )
reguirement of frash water, shall he met from a‘ltemata mter 50 S
ground Water or lega!iv valid Soyrcs snd pefmission from tha caﬂm&fﬁm‘:ﬁﬁﬁwﬁ Coae
‘shaiibs-:- o’htamed m use )14

*apprcved either hy Farest Deparﬁnent or Hartacu!tﬁm Bepartme
least zs,uﬂﬁ pianm, either ony gwemtjnent !_ami mj camniunity

,,,,

of mm'e than 125 ha Rmﬂs far the same wdl be kept ina sepaar
+and six monthly compliance status will be presentad by project iro
-the nominated authority Inthe District, T
3 ﬂepartment af Geulagy anci Mznes* ﬁavemment of iHtar F;‘ad

of mmpr,am o EC conditions duly certified by ién, Mé@ctg'ﬁa \

‘“ésnd' arrum“ at ﬁata 0. 332/17; Fart of 33317, 431 1:, 3
f”v‘iﬁ ata ii’ !ﬁ an’d A Tehsiii- Band D?stﬁct\v Ban LA

SEM 'tcmk ﬁnte af cammem of SEM% ‘
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Government of India
Ministry of Environment, Forest and Climate Change
(Issued by the State Environment Impact Assessment
Authority(SEIAA), Uttar Pradesh)

The DIRECTOR
M/S TESMAS TREADING PVT LTD
- 44 KALAULITEER DANDA HAMIRPUR -210201

- ENVIRONMENTAL
CLEARANCE

l ‘ f['.
Subiect Grant of Environmental Clearance (EC) to the proposegi,
_ under the provision of EIA Notification 2006-regard|ng i

SlifMadam, i
) “This is in reference to your application for Environmental Cleararice (EC)
in respect of project submltted to t;L]_SEiAA vide proposal number

SIA/UP/MIN/54660/2020 dated 1 % I:ga ﬁ@d|culars of the environmental
cleararice granted to the prolec,tﬁat’é

f

1. EC ldentification No. ;
2. File No. J |
3. Project Type g
4. Category §
5. Pro;ectlAct:vnty mclud?h

Schedule No. 35;

Name of Project A 7 hlgawan 1 Sand/Morrum

U ; ln@ efftzs 0 ha)

7. Name of Company!Organfzqﬂo e NS ES. AS TREADING PVT LTD
8. Location of Project “@ttaf P’radesh

9. TOR Date 08 Oct 2020

The project details along with terms and conditions are appended“lerewith frém page
no 2 onwards,

{e-signed)
Member Secretary
Date: 11708/2022 Member Secretary
SEIAA - (Uttar Pradesh)

and Virtuous Environmental Single-Window Hub)
»

PARIVESH |
(Pro-Active and Responsive Facilitation by In—teréctfve, iy

Note: A valid environmental clearance shall be ane that has EC identification
number & E-Sign generated from PARIVESH.Please guote identification
number in all future correspondence.

This is a computer generated cover page.*

EC identification No. - EC22B001UP182304  File No, - 5728 Date of lssue EC - 11/08/2022 Page 1 of 11



State Level Environment Impact Assessment Authoritv. Uttar Pradesh

Directorate of Environment, U.P.

Vineet Khand-1, Gomti Nagar, Lucknow- 226010
E-Mall- doeuplka@vahoo.com, sefaatip@yahoo.com
Phone rio- 0522-2300541

Reference- MoEFCC Proposal no- SIA/UP/MIN/54660/2020 & SEIAA, U.P File no-5728

Sgb: Environmental Clearance for Proposed Gadhiwa Majhigawan-1 San_dqug'rum Miningﬁrgiect_at
~ Khasra/Gata no. 61 to 69, 86 to 92, 93Mi, 94Mi, 98Mi, 99MI, Village: GadhiWa Majhigawan, Tehsil:
Khaga, District: Fatehpur, State: Uttar Pradesh, M/s Tesinus Trading Pvt Ltd, {(Ledsed Area 25.0 ha).

Dear Sir, 7
This is with reference t

1.

The terms of referencé
378/Parya/5EAC/5728/20197 d

proponent o 18/06/2021,
ubmitted by.the project proponent:

Salient featisres of the projectias
On-line propesal No:. % i

SIA/UP/MI'N/S4660/202

File No. allottad by SEIAA, T
Name of Proponefit: . *

RN e

Full correspondence addressof.,
proponent and mobile’

| "{Director = Shri Anirudh Kurnar Tiwari)
Address- 44 Kalauli Teer Danda Hamirpur 210201
Shri Imran Ansari S/o Shri Ali Ahmad Ansari
Address- Jindaur lamuaavo Tekma Azamgarh)

5. Name of Project Gadhiwa Majhigawan-1 Sand/Morrum Mining Project at
Khasra/Gata rio. 61 to 69, 86 to 92, 93Mi, 94Mi, 98Mi
99Mi, Village: Gadhiwa Majhigawan, Tehsil: Khaga,
District: Fatehpur, State: Uttar Pradesh

6. Projectlocation (Plot/Khasra/Gata No.) | Khasra/Gata no. 61 to 69, 86 to 92, 93Mi, 94Mi, 98M;,

o99Mi. - i
7. Name of River Yamuna River
8. Name of Village Gadhiwa Majhigawan

EC Identification No. -EC22B001UP182304  File No.-5728 Date of Issue EC - 11/08/2022 Page 2 of 11
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~19. Tehsil ' Khaga
\ 10. District District Fatehpur, Uttar Pradesh
11.Name of Minar Mineral : Sand/Morrum Mining
12. Senctioned Lease Area {in Ha.) 25.0ha
13. Max. & Min mrl within lease area ‘| 88.0mRL & 82.0 mRL
14, Pillar Coordinates (Verified by DMO) Pillar No. | Latitude N | Longitude E

A 25° 37.463'N | 80° 57.152°F
Al 25°37.381"N | 80°57.178"E
A2 25°37.360"N | 80°57.140"E ‘
B 25°37.117°'N'§ 80° 57.333'F ‘
C 25° 36.982'N g 80° 57.165'E

&1l

25° 37.320'N:| 80°56.940'E |- -

15, Total Geological Reserves
16. Total Mineable Reserves.ir ;
17. Total Proposed Production (ih flve year)
18, Proposed Productionifyéar: WD
19, Sanctioned Period of Miné&lease:
20 Production of mlne/day
21. Method of Mining:
22. No. of working days
23. Working hours/day
24. No. Of workers™
25. No. Of vehicles'mov
26. Type of Land’

27. Uitimate Depth of Mini

30. Name of QCI
QCl No
and period of validity.
31. Any litigation pending’ag
orlandinany court.
32. Details of 500 m Cluster Map &
certificate issued by Mining Officer
33. Details of Lease Area in approved DSR Attached

34. Proposed CSR cost . RS-1,20,000 /-

35. Proposed EMP cost Capital Rs-3,65, 000/- Recurring cost:

36. Length and breadth of Haul Road | 460 m, 6 m :
37. No. of Trees to be Planted | About 250 trees will be planted along. bqth 5|des of road
’ and civic ‘amenities in consultationwiths

. ' authorities.

5. The mining would be restricted to the unsaturated zone only above the phreétlgﬁ Ed b
~ net intersect the groundwater table at any point in time. iGN

EC Identification No. - EC22B001UP182304  File No.-5728 Date of [ssue EC - 11/08/2022  Page 3 of 11



" 6. The mining operation will not be carried out in the safety zone of any bridge or embankment or eco-
fragile zone such as the habitat of any wild fauna.
7. Thereis no litigation pending in any court regarding this project.
8. The project proposal falls under category—1(a) of EIA Notification, 2006 (as amended).

Based on the recommendations of the State Level Expert Appraisal Committee Meeting (SEAC) held
on 27-06-2022 the State Level Environment Impact Assessment Authority (SEIAA) in its Meeting held 25-
07-2022 and decided to grant the Environmental Clearance to the title project for collection of 2,50,000
mala'nnum lease area of 25 ha subject to effective implementation of the following General Conditions
and specific conditions:-

General condition:
1.” This environmental clearance js. sub;ect 19:all
by District Admmlstratlon/M‘

‘(\
ent of n‘unang lease in favaur of pro;ect proponent

3. Any change in mining ar
' mmmg technology—“iino

h
]

ns. SUg h Slte plan, duly verified by
rance Eetter WI” be d:splayed on a

competent authorlty
hoardmg/board att

ﬁ;as grescnbed by the
‘ d Gther dust contro!

nesting. A report on the same, vetted by‘the compet
-and SEIAA within 02 months.

15, Primary survey of flora and fauna shall be carried ocut and data shall be submitted ta the RO, PCB and
SEIAA within six months,

16. Hydro-geological study shall be carried out by a reputed organization/institute within six months and
establish that mining in the said area Will not adversely affect the ground water regime. The report
shall be submitted to the RO, PCB and SEIAA within six months. In case adverse impact is observed
/anticipated, mining shall not be carried out.

" 17. Adequate protection against dust and other environmental pollution due to mining shall be made so
that the habitations {if any) close by the lease area are not adversely affected. The status of

implementation of measures taken shall be reported to the RQ, UPPCB and SEIAA and this activity
should be completed before the start of sand mining.

rity shall be submitted to the RO, PCB

EC Identification No. - EC228001UP182304  File No, - 5728 Date of Issue EG -11/08/2022°  Page 4 of 11



"\~ 18. Need-based assessment for the nearby villages shall be conducted to.study economic measures

which can help in improving the quality of life of economically weaker section of society. Income

generating projects/tools such as developmient of fodder farm, fruit bearing orchards, vocational

training etc, can form a part of such program me. The project proponent shall provide separate

budget for community development activities and income generating programmes.

19. Green cover development shali be carried out following CPCB. guidelines including selection of plant
species and in consultation with the local DFO/Horticulture Officer.

20. Separate stock piles shall be maintained for excavated top soil, if any, and the top soil should be
utilized for green cover/tree plantation.

21. Dispensary facilities for first-aid shall be provided at site.

- 22. An Environmental Audit should be annually carried- out durmg the operatmn 1 phase and submltted

to the SEIAA. : :

23. I'he District Mining Offlcer should quarter ‘

, ,ﬁi:;_hcome whichever
“to eseparatéﬁy maintained. CER.

¢an help in uphftment of poor sectlon 6!’ souety,
‘'shall be identified. The programme can'intlude-activiti

roads, drinking water etc proposed to be prowded at the project proponent’s expenses shaII be
submitted within 02 months from the date of issuance of Environment Clearance, - 7 -

33. The funds earmarked for environmental protection measures should be kept in separate account and
should not be divérted for other purpose. Year wise expenditure should be reported to'the
Integrated Regicnal Office, MoEF&CC, Gol; Lucknow, SEIAA, U.P and UPPCB. -

34. Action plan with respect to suggestion/improvement and recommendations made and agreed during
Public Hearing shall he submitted to the District mines Officer, concern Regional Ofﬁcer of UPPCB
and SEJAA within 02 months.

35. Environmental clearance is-subject to obtaining clearance under the W|Id||fe‘ (Protectlon] Act 1972
from the competent authority, if applicabte to this project.

EC Identification No. - EC22BO01UP182304  File No. - 5728 Date of lssue EC - 11/08/2022 Page 5 of 11



“\/ 36. The proponent shall observe every 15 day for nesting of any furtle in the area. Based on the
observations so made, if turtle nesting is observed, necessary safeguard measures shall be taken in
consultation with the State Wildlife Department. For the purpose, awareness shall be created
amongst the workers about the nesting sites so that such sites, if any, are identified by the workers
during operations of the mine for taking required safeguard measures. In this regards the safety
notified zone should be left so that the habitat/nesting area is undisturbed.

37. The project proponent shall undertake adequate safeguard measures during extraction of river bed
material and ensure that due te this activity the hydro geological regime of the surrounding area
shall not be affected.

38. The project proponent shall obtain necessary prior permission of the competent Authorities for

withdrawal of requisite quantity of water {surface water and groundwater), rdquired for the project.

. Appropriate mmgatlve measures shall be taken to prevent poltu’clon of the river in consultation with-

e of oil and grease irt the

. Personnel working in:
provided with adequ;
surveillance progra

43, A copy of the; clearance €

Municipal Corporatuon, !
representatxons n‘:—an

45,

leased area elther onr 'v '
46. Debris from the rivér bed‘ Vi

47, orking at t e mine lease area should be

, - lte_kof poisonaus reptilefinsect like snake.

48. Periodical and Annual medxcal c ec‘kup _of wo. kers .as‘per Mines Act and they should be covered
under ESl as per rule.

Specific Conditions:

1. Validity period of this EC is'S years from the date of issue as the Lol has been issued for a period of 5
years or co-terminus with the validity of current mine plan or current ledse period whichever is
earlier. After this period the EC will.become null and void.

2. In the absence of replenishment study, in compliance of Hon'hle NGT Order dated 06. 05 2022
initially the EC will be operational till 31.12.2022. Permissible quantity and area shall be strictly
limited to guantity and area mentioned in Lo} or mining plan, whichever is lesser, and maximum
mineakble depth will be limited to as approved in the mining plan. ‘

EC Identification No. - EC22B001UP182304  File No. -5728 Date of Issue EC - 11/08/2022  Page 6 of 11



\,Jt 3. For subsequent years, Project Proponent shall submit fresh annual replenishment study to SEIAA, UP
for amendment in EC for mineable guantity and maximum permissible depth for mining based on
scientific findings of replenishment study. Such study shall be placed before SEAC for appraisal for
next three years to assess rate of deposition and accordingly, mineable production capacity and
depth can be prescribed based on trends analysis, provided it is found scientifically satisfactory by
the SEAC. The placing of the study report SEAC is mandatory for initial three years.

4. Directions/suggestions given during public hearing and commitment made by the project proponent
should be strictly complied.
5. A certificate from Forest Department shall be cbtained that no forest land is involved in mining or as
' a route and if forest land is involved the project proponent shall obtain. forest clearance and
permission of Central and State Government as per the provisions of Forest (l fonservation) Act, 1980
and submit before the start of work, ‘ : 4
6. The mining lease holders shall,w after ceys

7. where creation of new
wells for ground water extracttort ' ] ) “fre iter shall be met from

- competent authori_,tft,s
8. Project Proponent, shoul
of Iease area. In thls

9. d lgy concerned DM,

or ;re]uvenatlon and

10.

1C. nce
Int \MI ensure that Project -
if 'any, shoulé be reported to

admlmstratlgn, befo
Proponent hasful

certified by IRO, MoEF (
12. NOC from Irrigation Depa
before start of mining activil
13. The project proponent shall lnsta 50 ar,tg_ t m their gite office.
14. During the submiission of & monthly comphance reports, the project proponent should make sure
that the periodically taken site photographs should also be annexed along w1th the- compllance

t/ Cenc%"r'ninngAuthp'rity egardigg\-’“'yer bed mining to be obtained

[

report. 3
15. Preference should be given to indigenous local species as per the consultatlon of the local district
v Forest Officer. .

16. Agreement/ Consent between project proponent and competent autharity/ landowner for haulage .
road from lease site to link road. Link Road from the quarry site to the main road shall be metalhzed :
as an all-weather road with blacktopping and maintained by the project proponent,

17. Vehicular emissions should be kept under control and regularly monitored. Suitable measures shall
be taken for proper maintenance of vehicles used in a quarry operation and tre}nsportatton

18. The project proponent should explore the passibilities of rainwater harvesting. - '

EC |dentification No. - EC22B8001UP182304 File No,- 5728 Date of Issue EC - 11/08/2022 Page 7 of 11
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\/J 19. Agreement/ Consent betwezen project proponent and competent authority/ landowner for haulage
road from lease site to link road.
20, Latest technology (water sprinklers/ tankers) to be adopted for mitigating dust at source points in
lease area and haulage road during operational activity/vehicular movement.
21. As per the proposed plan, plantation with area specific plant species, number of plants-to be planted.
22. Water requirement details along with source of water and the permission/ agreement with the
concerning authority/ water supplying agencies to be submitted.
23. The Environmental ¢learance will be co-terminus with the minihg lease period/mining plan
whichever is less.
24. At the time of operation, project proponent will comply with all the guudehnes issued by Government
- ofindia/State Govt./District Administration related to Covid-19.
25, Envnronment management in accordmg to enwronmenta| status and lmpact ithe project.
tf i restricted.
%emoval index, PI’O]ECt

. Approach road kaccha i

road Width of the haul

43, Health/Insurance card, Medtcal claif, regula'f health, check”u:p camps, facilities shall be provided to
the regular/temporary/Contractual or any base workers. Copy of receipt shall be produced to the
Directorate of Environment along with the compliance report.

44. Measure for conservation of water through rainwater harvesting and cleaning and maintenance of
natural surface water bodies of the nearby areas may be considered as one of the activity in CER.

45. The excavated mining material should be carried and transported in such a way that no obstruction
to the free flow of water takes place. Suitable measure should be taken and details to be provided to
concern Department.

46, Submit annual replenishment report certified by an authorized agency. In case the replenishment is
lower than the approved rate of production, then the mining activity / production Ievels shall be
decreased / stopped accordingly till the replenishment is completed. !
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o 47, The project proponent shall ensure that if the project area falls within the eco-sensitive zone of

4 National park/ Sanctuary prior permission of statuary committee of National board for wild life under
the provision of Wildlife {(Protection) Act, 1972 shall be obtained before commencement of work.

48. If in future this lease area becomes part of cluster of equal to or more than 05 ha. then additional
conditions based on the E{A shall be imposed. The lease holder shall mandatorily follow cluster
conditions otherwise it will amount to violation of E.C. conditions. If the certificate related to cluster
provided by the competent authority is found false or incorrect then punltlve actions as per law shal!

~ beinitiated against the authority issuing the cluster certificate.

49, Project falling within 10 KM area of Wild Life Sanctuary is to obtain a clearance from Natlonal Board

¢+ Wild Life (NBWL) even if the eco-sensitive zone is not earmarked.

. 50. To avoid ponding effect and adverse environmental conditions for sand mi
~ minihg should be done as per sustamable sand mlnmg management gurdeh

"‘ng in area, progressive _
2016

The mining work \
NGT/Hon’ble Cour‘ts

54, !t shall ba ensured th

The mmmg is conf‘ned fo
. The pro;ect proponent st

traésron of river bank
of the urrounding area

ne m’ﬂ‘ie mine lease
areg), dlsf‘ahce from the
onsoorrSeason

' awn and followed accordmgly

.PM10;:PM2, in l:\e amblent air within the |mpact zone
shall be monitored perlodlcally Further,,

[{TDS, DO, pH, Fecal Coliform and Total Suspended Sohds (TSS)1.

60. Effective safeguard measures; such as regular water sprinkling shall be carried out in critical areas Vj
prone to air pollution and having high levels of particulate matter such as loading and unIoadlng
point and all transfer points, Extensive water sprinkling shall be carried out on haul roads.

61. It shouid be ensured that the Ambient Air Quality parameters conform to the norms prescribed by -
the Central Pollution Control Board in this regard.

62. The extended mining scheme will be submitted by the proponent before expiry of present rmnlng
plan.

63. Four ambient air quality-monitoring stations should be established in the core zone as well as in the
buffer zone for monitoring PM10, PM2.5, SO2 and NOx. Location of the stations should be decided
based on the meteorological data, topographical features and environmentally and ecologically
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" 45

"'OJ sensitive targets and frequency of monitoring should be undertak'en in consultation with the State
{ Poliution Control Board:
64, Common road for transportation of mineral is to be mamtamed collectively. Total cost will be
shared/worked out on the basis of lease area among users.
65. Proponent will provide adequate sahitary facnlrty in the form of mobile toilets to the labours engaged
for the project wark, - -
66. Solid waste material viz., gutkhapouchs plastic bags, glasses etc. to be generated durlng,prOJect
activity will be separately storage in bins and managed as per Solid Waste Management to es
67. Naturachstomary paths used by villagers should not be obstructed at any time: by the activil f._ G e
’proposed under the prOJect o

ox
i ~.:

furse by Dlrectorate of
a -maintained and- report L
" P.and UPPCB: -~

stipulate any furthe
71. Conceahng factual

72. Any appeal against th

73. Waste water ﬁ'om potable use't
. A width of not Iess than 50 rne

.‘;-u_ RECE

clearance shall automatlcal \E deem to be ca d. :

Any appeal against this’ EC shall Tie: with the Natignal Green Tnbunal’f |f preferred withina penod
of 30 days as prescribed under Sectlon 16 of the National Green, Trlbunal Act 2010,

The above stipulated conditions. wﬂi be enforced rnter-aha under the provisions of the Water
(Prevention & Control of Pollution) Act, 1974 ‘the Alr (Prevenlmn & Control of Poliution} Act, 1981, the
Environment (Protection) Act, 1986 and the Public Liability Insurance Act, 1991.along-with their. . ...
amendments and rules made there under and also any other orders passed by the Hon'ble Courts of Law: : -
relating to the subject matter. S

‘The project proponent will have to submit approved plans and proposals mcorporatlng the
conditions specified in the Environmental Clearance W|th1n 03 months of issuance of this clearance. The
SEIAA/MOEF reserves the right to revoke the environmental clearance, if conditions. stlpulated are.not .
implemented to the satisfaction of SEIAA/MoEF. SEIAA may impose additional en\nronmental __condltlon,s, .
or modify the existing ones, if necessary. : - /.

This is to request you te take further necessary action in matter as pe\* provjsmns of aZette o
Notification No. 5.0. 1533(E) dated 14/09/2006, as amended and send regular compllance reports to the
authority as prescribed in the aforesaid notification. :
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Y
{ Cony, through email, for information and necessary action to ~
1. The Principal Secretary, Department of Environment, Forest and Climate Change, Governmient
of Uttar Pradesh, Lucknow (email — soenvups@rediffmail.com): -~ -~ = - - o0 e
2. Joint Secretary, Mmlstry of Environment, Forest and Climate Change, Government of India, 3rd
Floor, Prithvi-Block, Indira Paryavaran Bhawan, Jor Bagh Road, New Delhi-110003 (email -
sudheer.ch@gov.in) '
3. Deputy Director General of Farests (C), Integ rated Regional Office, Ministry of Environment,
~ Forest and Climate Change, Kendriya Bhawan, Sth Floor, Sector “H”, Ahganj, Lucknow — 226020
4. (email - rocz.lko-mef@nic.in)
4, District Magistrate Fatehpur. '
5. Member Secretary, Uttar Pradesh Pollutlon Control Board, TC-12V, Parygvaran Bhawan, Vibhuti
 Khand, Gomti Nagar, Lucknow-226010 [e p
6. Copy to Web Master for uplo_“ ding ol
7. Copy for Guard File.

d

Signature-iot, Verified

Digitally signe b)? Jember
Secretary
Member Secreta

. . ) Date: 8/11/202 01:19 PM
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